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(Open court) 

CENTRAL AuMINISTRATIVE TRIBUW>.L 

ALLAltABAD BENCH , A LLAHABAD -
Allahabad this the O~~ day of November, 2001. 

£.Q B.~~ :- Hon'ble ~tr . Jus tice R. R. K. Trivedi , v .c. 
Hon' b le t1r. C.S . Chadha , !1ember- A. 

Orginal Applica tion No . 860 of 1995. 

Noor J a han W/o Late Ghul am Hussain 

R/o Mohalla Ja l al Nagar , shaha jaha npur • 

••••••••••• Applicant 

founsel for the applicant :- Sri R . K. Asth~na 

VE R S US -- - ... - - -
1 . Union of India, t hrough its Secretary, 

M/o Defence , Nevr Del h i. 

2 . Genera l t1anager , Ordnance Clothing Factory, 

Shahjahanpur. 

• •••••• Respondents 

Counsel for t '-le re sr..ondents :- Km. Sadhna Srivastava 

0 R D E R (Ora l) 
.._. - - - -

(By Hon'ble ~. Jus tice R. R.K . Trivedi , V.C.) 

By this O.A under section 19 of the Administr at ive 

Tribunals Act, 1985, applicant has prayed that respondents 

may be dire cted t o de cide he r r epresentation in accordance 

with l aw . It has also been prayed that orders dated 

08 . 05 .1995 and 22.02.1995 b e quashed . 

2. The facts giving rise to this a.A are that husband 

of the appli<1fint Ghulam Hussain was serving as Tailor in 

Ordnance Clothing Factory, Shahjahanpur. It is stated t hat 
..,....._ 

dur inq service, he fell~seriously ill and died o n 17. 03 .1995. 
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Howeve r. before that disciplinary proceeding s were 

initiated agains t Ghulam Hussain for unauthorised absence 

and order of compul sory retirme nt was passed on 22.02.1995. 

The aforesa id order wa s cha llenged in appea l by the 

a pplicant . The appea l was however, returned as not 

maintainble under c.c.s (CCA) Rul es , 1965 vide order 

dat ed 08 . 05 .1995. Lea rned co unsel for r espondents has 

pla ced before u s the judgment of this Tribunal in ca se 

of Shakuntla Devi vs. commissioner of Police, De lhi 

199 2, 19 ATC 616 a nd ha s submitted tha t appea l \oras right.ly 

returned as it can b e only filed by the employee a nd not 

by the he irs . The he irs ca n only c l aim for t e rminal 

b e ne fits . Thus t he or der of the appellate aut hority i s 

justified . 

3. It appea r s that applicant ha s no t fi l ed any 

proper r epr ese ntat i on c l aiming t e r mina l benefit s and famil y 
.... '\.oW..~,,._ 

pen sion,~ she coul d have k ea l egit mat e ly cla imed from 

the re s!>Qndents . I~ the circums t ance s , t h i s O. A is 

disposed o f fina lly \·1it h liberty to a p _,licant to file 

det~ iled r epr esentatio n before t he Ge nera l Manager , Ord nance 

Clothing Factory , shahjaha npur (respondent No .2 ) for 

claiming t ermina l benefits a nd famil y pension wh ich i f 

already not b een pa i d t o the applicant, shall be consider ed 
_....__ 

a nd decidetA~thin three months from the dat e a copy of 

this order i s filed before him. 

4 . There will be no order as to costs . 

Vice - Cha irma n. 

/Anand/ 
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